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CENTRAL  ADMINISTRATIVE TRIBUN AL P RINCIPAL BENCH
0.AMNo. 620/ 95 with Ma.No.1752/99 & CP.196/ 99,

N ,“ ‘;'
New Dalhis this the /6~ day of Septembar,1995;

HON *BLE MR, S, Re-ADIGE, VICE CHAT M AN (a).
HON *BLE MR,KULDIP SINGH,MEMBER(I)

Profe  Ved Prakash M=zlik,

s/o Late Shri C.8.Malik, ,
Flat No.2, Lady Hardinge Medical Onllege,

Compus, Cole Mamkets
N auw DBl hi’m001 XEX mpli C:ani'.é“
(In person).

Versys -

1. The Principal (Prof. Kusum Sehgal).,
Lady Hardinge Medical Osllege, Gole Market,
New Del hiKk0OO1,

2. The pccownts OfFficer( Mr. Suresh Kumar),
Lady Hardirge Medical bllege, o
Gole Market,

New Delhi=||0001 eess¢ Respondentss

(By ndweate: shri D, S.Mezhendru).
ORDER

HON *EL £ MR Se Re ADIGE, VICE CHATAIAN (a).

foplicant seeks pay and zllowuances f pom
16.6,98 t#1] date, and has claimsd the reliefs
contained in sub-paras (a) to {r) of para 8 of the

Qoo

2. W have heard applicant who arqued his casg

in person, end Shri 0, SeMahendru for respon dentse

3s ‘Applicant who uezs posted as Professcr

Forensie Medicins andg Toxicology, Lady Hardinge Medicsl

College, New Delhi, does not deny in his rejoinderp

the specific averment made by respondents in theirp

".‘*geply that he stands trensferred tc Jawahar Lal Institute

-

of‘ Post Graduate Medical fducation & Rasearch (JIPP’IE‘R)

pU”‘ﬁC"BrW Vide order dated 16,6498 snd has been paid
L
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all adniscible dues wte 15.6,98 (refer para 4.17
of respondents? reply) and thereafter he is entitled

to draw his szlapy from JIPMER Pondicherry after

yolnlng theras

4, . In so far as applicent®s claims contained in
sub-paras (a) to (r) of para 8 of his 04 are concerned,
respondents in their corresponding reply to that para
have given the factual position in respect of sach of
thess claims, to which again thers is no specific
denial in applicant's rejoinder, except in regard to
the adnissibility of joining time to him, but even
that joining t.i'me has long since e_ax*pirsdias the
transfar order was issued on 16,6, 98,

5 It is apparent to us that applicant is
deliberately and wilfully awiding impl/ementing the
transfer order dated 16.6,98 and is raising these
claims to delay complying with the samgs This is an

abuse of the process of law.

6. The 0p and connected Ma No,1792/99 & C.p No.196

of 1999 are dismissed. No costsi

( KULL (K | %/&L‘

sx GH ' (5.R.aDIGE )
MENBER(J).. VICE r:H,quqN(n) .
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